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In the Central Administrative Tribunal 
Bangalore Bench 

Bangalore 

Date I 

Application No .... ... ........  .... ........... .... ........ of 1994 

9RDER SHEEIqnd) 

Office Notes 	 I 	Orders of Tribunal 
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25,7,94 

ORDER 

After this matter was 

heard for quite some time, learned 

counsel for the applicant sought 

leave to withdraw this application 

so that he may renew it later 

. 	incorporating appropriate 

allegations he proposes to make 

against the departmental authorities, 

In the circumstances, we permit 

the learned, counsel for the 

applicant to withdraw this 

application with liberty to rertew 

the same 	All the content ions 

raised herein are left open. No 
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